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SICK  TEXTILE  UNDERTAKINGS 
(NATIONALISATION) BILL—contd.

MR. DEPUTY-SPEAKER: Now we 
take up elause-by-clause considera
tion of the Sick Textile Undertakings 
.Nationalisation) Bill. Before we take 
ap the Clauses, there is one motion 
given notice of by Shri S, M. Banerje*' 
that the Attorney-General be called 
to the House to tiive hit. i.puaon 011 
a particular Clause. 1 would like to 
ascertain from Shri S. M. Banerjee 
whether he would like to move it now 
•or when that Clause is taken up.

SHRl S. M. BAITExDtK (Hanpur): 
Let that Clause come.

MR.  DEPUTY-SPEAKER:  Very
well. Now we take up Clause 2. 

Clause 2 — (Definitions).

MR. DEPUTY-SPEAKER 1 think 
Mr. Maurya  is here.  I  think the 
amendments that stand in the name 
of Shri Pai happen to be the same as 
those that stand in the name of Shri 
Maurya.

* hr*

So you all move y|pr amendments.

THE MINISTER'Sr STATE IN THE 
MINISTRY OF INDUSTRY  AND 
CIVIL SUPPLIES (SHRI B. P. MAU
RYA) : I be* to move:

Page 2,

for lines 3—9. substitute—

Ub) “bank” m.  —

.(23 ĉ SST

(i)  the State Bank of India 
constituted under the State Bank 
nt India Ac t, 1955; <23 of 1955).

(ii) a subsidiary bank <19 de
fined in the State Bank 0/ India 
(Subsidiary Banks)  Act,  1959; 
<38 of 1959).

(iii) a  corresponding  new 
baaik constituted under section 3 
of the Banking Companies (Ac
quisition and Transfer of Under
takings) Act, 197̂ /TTorrwô

(iv) any other bank, being a 
scheduled  bank as defined in 
clause (e) of section 2 of the 
Reserve Bank of India Act, 1934;*
(:• ot ism* (3»).

Pagv 2,

after line 22, insert—

‘(fa) “Ordinance*’  means  the 
Sick Textile Undertakings  (Na
tionalisation) _Ordinance.  1974;’
(TtdTj (12 oi  ■ /

Page 2,

hnes  for “sj< k tt-xti!** tinder-
taking”; substitute “textile  com
pany*" (41).

Page 2,

line 28, for  “such liquidator” 
substitute “includes such liquidator" 
(42).

Page 2,

line 29, for “and includes*’, substi
tute “and also includes*', <43*.

Page 2, after line 29, inscrt-~

*(ga) “prescribed” means  pres
cribed by rules made tinder this 
Act:'. (44).

Pa«e 2, line 29,—

after “manager of such  owner*’, 
insert—

‘*but does not include any person 
or body of persons authorised under 
Jim Industries (Development and 
. Act, lMiripr tto Sick
__i  Textile Undertakings
(TakingyCF&r nf Management* Act, 
*972.  t tafee"' oi 1 blithe man
agement of the whole or any fwrr 
of the aide textfl* undertaking:'’
mm
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Undenakings 

\l'l atio (l,ali:iai'iOT.) :3iF 
DR.LAXMINARAYAN PANDEYA 

(Mandsaur). i beg to move: 

Page 2, line 2� 

omit 'or lessee or occupier'' ( 15::J) 
Page 2, l ine 28,-

omit ", and includes any agent o,· 
manager of such owner" (159). 

� SHRI C. M. STEPHEN (Muvat&u 
puzha) : I beg to move: 

Page 2, line 29,-

add at the end-

"but shall not include the autho
rised person appointed by the Cen · 
traf Government after the take-ov�,: 
of th� management". (214). 

I do not know whether the Minis
ter's amendments have taken care of 
my amendment which is with respect 
to the definition of the word 'owner'. 
Here, 'owner' means 'any person or 
firm who or which is, immediately 
before ihe appointed daY, the imme
diate proprietor or lessee or occupier 
of the sick textile undertaking or 
any part thereof.'· This would mean 
the 'owner' would include the occu-· 
pier immediately before the appointed 
day or with respect to all these mill.; 
the Nationa� Textile Corporation or 
the State Textile Corporation as lhe 
case may be. In a subsequent clause, 
clause 5, they say that for the dues o• 
the workers, the workers shall go t."' 
the 'owner' and they say that th� 
Central Government or the Textil" 
Corporation �hall not be liable which 
means that the residuary concerns wilJ 
be the State Textile Corporation. 
That is to say that the State Textile 
Corporations and the National Tex
tile Corporation who were in manage
ment of these mills and who were the 
owners and by a subsequent ·clause. 
the liability for these dues is taken 
aw.ay from the Central Te-xtile Corpo
ration and so only the State Textile 
Corporation is 1eii:. That will be the 
�e�t of this definition. Therefore, I 

Undertakings 

(Nationalisation) Bill 
have said tha� this definition shall not 
include those authorised perscms who 
were in management of these mills 
Otherwise there would be immedia
tely a distinction �hat the State Tex 
tile Corporatrons will be answeraol·?' 
but the Central Textile Corporatio,i 
will not be answerable. Either boti1 
must be answerable or neither musL 
be answerable. This may be an um
ntended implication of fois definition. 
I have just pointed out that this deft· 
nition has got thi<; imDlication and : 
am clea, in my mind that this jmpli · 
cation is inescc:pable. It alrn show�, 
how carelessly these things are heir..� 
drafted b,, the Lf'f',�1 Departm�nt an0 
how careless is the drafting. Let u,; 
not take this as th<> last word of wi� · 
dam. This is :� clE'ar case vih1c1, 
demonstrates that the Legal Depart· 
ment is absolutely inequipped for th•:· 
purposes of drafting, 

9>1T � .fl"(T�Vf q'TGjtt -q� � 
«�T�Fr 5ff�(f f<li� t· � mTffill 

t f<li #. �·<It �nft <fiT o!l"T�r G"T lr{ � 

�tf ir �a-�n: irr.;� f;r�� �, �� � · 

f;,1ITT;:;r �;;r 'ifrf�� �rf<li m;,� � cfi'T 

o-!fT<§!fT if �a-�n: 3;!"R 3;ff�rcrr G").j, 

<fiT Rfl=lf�1cf f <liltT '1fT . tf<ficfT � l 

�6'T (1 z-� � im ;q"r(f ir �r lflfr 

�--fufct:cf}c:\ (f�T f\fffcf\--� i orr� 

�lT ij' 1��.:c ltT if�·� � '5f1'6'1' <f>f 

�lcf1ll::fcfi Jr ;,Qr � I wr�· �;,- <fiT 

�·�6 ;:i f <lii::rr ;;rrr1 a-r 'ITT � ��.ft� 

�T lT°{ � I cf� wcr"ur � 3;fi� �rf i 

., ,:;fr�� if <fir{ f<f1Hrcr 5f'llfcf �r 

CJscfT � J 

� frr r ir :J,:ff!ITT cf. • err �t f <fi n;:i-,fri:r 

·�1 ;;rr q-< irmc:r.ft cf;r nr<f>� �ii' 1 



(i)  the State Bank of India cons- 
tituted under the State  Bank  of 
India Act, 195̂

SHRI B. P. MAURYA:  Regarding
Hr. Stephen’s amendment I would like 
to submit that we have accepted tnc 
amendment in spirit.  By  way  o. 
abundant caution we have made n 
clear in our amendment No. 330  I 
will be failing in my duty if I do not 
express my heartfelt thanks to the 
hon. Member’s wisdom. We have put 
it in legal form and I have already 
moved that amendment which I re
quest the House to accept Regard
ing Mr. Pandeya’s amendment,  we 
have made the definition in such a 
maimer so that any occupier or lessee 
may not escape the liability. That is 
why I cannot accept his amendment
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(li> a subsidiary bank as defined 
{  in the State Bank of India (SUtoi-
 ̂"diary TSSKEo

MR.  DEPUTY-SPEAKER:  Does
Mr. Stephen want to press in view y 
what the Minister has said?

SHRI C. M.  STEPHEN:  No,  Sir, 
I do hot want to press.

•Xfi of 1970?)

(iii)  a corresponding new  banfc 
constituted under section 3 of the 
Banking  Companies  (Acquisition 
-.and "Transfer "of Undertakings) Act, 
1970/; 

r -

/  (iv) any other bank, being a 
scheduled Bank as defined in clause

__(?) M  ̂tjon .Jjtf the Reserve
Bank of India Act, 1934?' (39).

MR. DEPUTY-SPEAKER: Vo s h 
have the leave of the House to with- 
driw his amendfhentt

SOME TON. MEMBERS:  Yes.

SHRI a M. STEPHEN:  I with
draw my amendment, No. 214.

Page 2

after line 22, msert- 

Cu£°M97->

"(fa) ‘̂ Ordinance" me*is tbtf Sick 
(  TextifêPndertaking*  (NatianaUsa- 
Tion) Ordinance, l97f;.  <40'.

Amendment No. 214 u>a$ by leave
withdrawn

MR DEPUTY-SPEAKER:  Now I
will put l£e Qovemment amendments 
Not. 39, 40, 41, 42, 43, 44, and 230 
The question is:

jot lines 3~A gubttituke- 

‘(b) “bank" means..

Pag* 2,

Lines 36-27, for “sick textile under 
taking*’,  substitute  “textile com
pany”, (41).

2,

line 28, M  liquidate** mtiftii- 
tute "includes such liquidator". (42 k

Page 2.

line 29, for “and includes", wW»* 
tut* “and also includoT.  <49),
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Pa#e X

tijter Ime 39, insert—

*<ga) “prescribed”  means  p̂s- 
trlbed by rules made und~r  ihis 
Act,’  (44)

Page 2, hne ̂9—

after •‘manager  of such owner 
ms«rt— $

*  but does not include -any person 
or body o£ persons authorised under 
the Industrie  (Developing «avi 
Regulation) Act 1951 (65 of *9*>1), 
or the Sick  Textile  Undertakings 
(Taking Over of Management) Act 
1072, (72 of 1972), to take over the 
management of the whole or inv 
part of the sick textile under
taking ”  (230)

The motion was adopted

MR  DEPUTY SPEAKEH  1 win 
now put Dr P'andeya’s amendment 
Nor. 158 and 159

Amendments Nos 158 and 15& were 
put and nepatwea.

MR  DEPUTY-SPEAKER  Th

question i*’

Clause % as amended. stand 
part of the Bill ’

The motion teas adoptee

SHRI S R DAMANl (Sholapurj 
I am not moving my amendment.

MR DEPUTY-SPEAKER  I will 
now put Government amendment* to 
the vote of the House

Amendments made

Page 3

hne lb after ‘appointed day’ imen 
"every sick textile undertaking and” 
(45)

Page 3

Jim  17 for ‘ivtry’ substitute 
4ever> such'  (46)

(Shri B P Maurya)

MR  DEPUTY-SPEAKER  The 
question is

“Clause 3 as amended, stand part 
•f the Bill”

The motion was adopted

Clause 3 as amended was added fo 
the Btll

Clau<?t 4—(General effect of vesting)

MR  DEPUTY-SPEAKER  Now* 
we take up Clause 4  There  ar? 
Government amendments No 47. 48 
49, 50. 51, 116 and 231

SHRI B P  MAURYA  I oeg u 
move

Ctfttt** 2 as amended tofts *&*ed t 
the Btll

Clettitte 3—Mequiittttvn <r rights of 
owners in respect erf sick ttattle 

vndertoltings).

MR.  ©EPUTY-SPEAKER.  Now, 
we go to Clause S. There are amend
ment! by Government Mbs 45 and 46 
and there Is one amendment No. t- 
&v Shri S R Xftatft*}

Page 3

line 30 for  textile company in 
relation to  subîtute  * owner  ot
(47)

Page 3

hne 41 for ‘this Act receives 
assent of the President", substitute 

Ordinance wa* promulgated*’
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(Shrj B< P- Maurya)
Page 4.

lines 19 and 20, for “undertaking of 
the textile company is pending by ot 
against the textile company”, substi
tute “undertaking, instituted or prefer
red by or against the textile company, 
is pending". (49).

Page 4,

line 23, omtt “of the textile com
pany”.  (50).

Page 4,

lines 26-27, for “this Act receives 
the assent of the President, is in pos
session of. or  has", .substitute  “th" 
Ordinance was promulgated was  in 
possession of, or had”.  (51).
•

Page 3.

line 32,--after  ‘relating  thereto' 
insert—“and shall also be deemed to 
include the liabilities and obligations 
specified In sub-section (2) of section 
5",  (116).

Page 4,

line 19.—for “business of tho J>xk 
textile”, substitute ‘matter spec died 
in sub-section (2)  of section  5 in 
respect of the sick textile”. (231).

MR. DEPUTY-SPEAKER: There *■» 
amendment  No. 179 in the name of 
Shri Erasmo De Sequeria.  Are you 
moving?

SHRI  &RASWO  UK  SJSQUEIRa 
(Marmagoa): I beg to move:

Page 3,—

after line 38 tnsert—

Provided that Government shal* 
remain  liable  to discharge am 
amount against such obligations at 
aforesaid as may be determined by 
the appropriate court to bp the dif
ference between the amount paid for

•Amendment N<\  was

such property and the amount held
to be fair market value  thereof.'
(179).

Sir, if you will, look at page ft sub
section 2 of Clause  4 you will fine* 
that a new concept is being introduced 
in our legislation because by virtue of 
this subjection all  property shall 
vest in the Central Government and 
shall, by force of such vesting, be 
freed and discharged from any trust, 
obligation, mortgage, charge lien and 
all other incumbrances affecting  it. 
The problem (hat arises is that as you 
will see from the Schedule of this 
BiU a particular amount has been spe 
rifled as compensation—or if you do 
not like that word—or amount tur 
the assets taken oVer.

Sir, I had raised a point of order on 
this, which the Chairman was pleased 
to rule out.  I then wrote to tho 
Rules Committee, and it pains me tv 
see that even after one week I have 
not heard anything  We are supposed 
to be the guardians of the Peoples* 
money and we are asked to appro
priate it without  being given any 
detail. This is a matter which should 
be of great concern to the House

My  point is. that if there is «»n 
asset which is taken over  by  th-* 
Government and against that asset 
some money has been lent by some 
person or institution on the securitv 
of that asset and, mind you, this per
son has nothing to do with the sick 
textile undertaking,  it is some other 
person who having seen an asset came 
to the conclusion that Ihe loan that 
he was making was secured by that 
asset and has made that loan, you ar< 
by virtue of this sub-section takine 
away from him literally the right to 
recover his money. Therefore, I say 
in my amendment that while the asset 
is taken over by Government, Gov
ernment shall remain liable to dis
charge the liability that attaches to 
that asset to the extent that there 1* 
difference between the price that ha* 
been paid for that asset and fait
feet value of that emeiL 

moved witfe the cecoawnetidarion ot uic Present
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Therefore, Sir, I would like to pres*, 
this  amendment  because,  in  thi. 
House, we should not he a party to 
the creation of anything that  goes 
against the basic tenets of the rule of 
law. And, one of the basic tenets is 
this. There is an act which permit*- 
mortgage and pledging. As a result 
of that act, whatever be the item oi 
mortgage, it is the first to be attached 
in case the money is not paid. And, 
by this enactment, by this sub-clause, 
wt' art* taking away that principle 
To this T would like to object in tiie 
strongest possible terms.

Sir. I press my amendment.

SHRI B, P. MAURYA. Mi. Deputy- 
Speaker, Su\  about  the  objection 
which my hon. friend raised, at the 
time when the Bill was going to 1 e 
pressed for the clause by clause consi
deration, at that time, the Chairman 
was kind enough to rivc a ruling and 
again the hon. Membei is raising that 
Under Rule 69, the financial memo
randum needs giving the recurring and 
non-recurring amounts of expenditure. 
How the amount is going to be cal
culated is not needvd under rule 69 
At that’ time ruling was given by the 
Ch«m\

About this amount, the <»ntire sys
tem is divided  into  two—the pro
management takeover period and thv 
post management  takeover  period. 
We take the entire responsibility of 
the postmanagement takeover. Regard
ing pre-management takeover,  there 
are workers’ dues and there are cer
tain amounts that are to be met ac
cording to Schedule II.

SHRI ERASMO de SEQUEIRA:  I
am talking about the capital account 
and not revenue account. There is a 
basic difference between the  capital 
account atid revenue account.

SHRI B. P. MAURY A;  I am com
ing to that. Please be patient.  Ac- 
oordtog to Schedule 2, Part B, if then

18, im (SAKA)  Sick 1 extile 274
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is any amount due, whatever be the 
amount that is calculated in meeting 
the priorities, when it comes to the 
loan or advance  or mortgage, that 
amount will go to them.  Excepting 
this, the hon. Member has not  got 
any other point.  As you know. Sir, 
when the Constitution was amended, 
in place of the word ‘compensation* 
the word ‘amount’ was  substituted. 
That amount should not be illusory

In this case, the amount is not 
illusory and whatever amount is fixed 
and mentioned in Schedule I, is fixed 
having kept the liabilities  in  mind 
which are there. I therefore submit 
that I cannot accept his amendment.

MR. DEPUTY-SPEAKER  Before 
I put the amendments, 1 would like 
to clarify the position, Mr. Sequeira 
raised a point of order at a particular 
stage of the discussion. That was with 
respect to the financial memorandum. 
Your point was whether the financial 
memorandum was adequate in view of 
the fact that it did not give any indi
cation as to how you have arrived at 
a particular amount. That is what you 
were saying.

Now. the Chairman who was m the 
Chaii at that time, ruled that  the 
Financial Memorandum was adequate 
and that discussion could go on. You 
have written to the Rules Committee 
and I am told that that is being consi
dered.  That is the point I want to 
clarify.  Since you have referred to 
it, I thought that I should clarify the 
position

Now, 1 shall put all these amend
ment’s of Shri Maurya to the House.

The question is:

“Page 3,

line 30, for  t extile company in 
relation to” 'uhstilute “owtier 
of,  (47)
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“Page 3.

hne 41, for “this Act receives the 
assent  of the President” 
substitute  “the  Ordinance 
was piomtftBtfted".  (48).

•‘Page 4,

lines 19 and 20. for “undertaking 
of the textile  company  is
pending by or  against  the 
textile company’ substitute 
‘undertaking,  instituted  or 
preferred by or against  thv 
textile company, is pending".
(48)

Page 4,

line 23, omit “of the textile com
pany” (50)

Page 4,

lines 26-27. for 'this Act receives 
the assent of thv President, is 
in possession of, or  has", 
substitute “the Ordinance was 
promulgated, was in  posses
sion of, or had".  (51)

Page 8, line 82,—

after “relating thereto” insert—

“and shall also be deemed to in
clude the liabilities and obli
gations specified in  sub-sec
tion (2) of section 5*’ (116)

Page 4, line 19,— 

for “business of the sick textile”, 

substitute—

“matter specified in  sub-section
(2) of section 5 in respect of 
the sick textile’*.  (231)

The motion wa$ adopted.

MR. DEPUTY-SPEAKER: I would 
now put Amendment No. 179 to clause
4 moved by Shri Erasmo De SequeSra 
to the vote of the Mouse.

Amendment No. 179  was  put  and 
negatived,

•The Amendment was moved with
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MR  DEPUTY-SPEAKER:  The
question is:

“That clause 4, as amended, stand 
part of the Bill.*

The motion was adopted.

Clause 4, as amended, was added to 
the Bill.

Clause 5—(Central Government or 
National Textile Corporation not to be 
liable for prior liabilities.)

MR. DEPUTY-SPEAKER: We now 
tske up Clause 5.

SHRI B P MAURYA:  Sir, I be*
to move:

Page 5.

Hne 28, after “1972”, insert—

"and ’ncludi‘«? the  West  Bengal 
State  Textile  Corporation 
Limited which has advanced 
amounts to sick textile under
takings in the State” (S3)

•Page 4,—

for the marginal heading to clause 
5, substitute—

“Owner to be liable for certain 
frrior liabilities." (117)

•Page 4, line 37,—

for ‘‘Every liability*’ substitute—

“Every liability, other  than the 
liability specified in sub-sec
tion (2)” (118)

•Page 4, line 41,—

for “Provided thst any liability"

substitute—

“(2) Any liability’*  (119)

•Page 5. lines 4 and 5.—

for “be the liability of the  Na
tional Textile Corporation and 
shall be discharged by  tba* 
Corporation.”

the recommendation of the President.
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sttbsttttite—

"be the liability of the  Central 
Government and shall be dis
charged, for atid on behalf of 
that Government, by the Na
tional  Textile  Corporation" 
(120)

•Page 5, line 8,—

jar "(2)” substitute “(3)” (121)

♦Page 5, line 16,—

dfter “claim or dispute" insert—

in relation to anv matter  not 
iffetred to  in  sub-section
(2),”  (122)

Page 5, line 10,—

omit "pension, gratuity" (227)

DR LAXM1NARAYAN PANDEYA. 
Sir, 1 beg to move:

Page 4, line 39,—

for “of such owner and *hall be 
enforceable against him and 
not against the*’

substitute—

“of the” (76)

SffRI S. M. BANERJEE (Kanpur): 
Sir, I beg to move:

Page 5, line 2,—

after “in respect of any period”, 

insert "prior to and". (77)

SHRI RAM SINGH BHAI (IndoreV 
Sir, 1 beg to move:

Page 4, line 37,—

a$t*r “undertaking", insert

êxcept the liability of the em
ployees,” (83)

Page 5, Une2̂ —

for "aftw” ‘'‘before”

(«)

(Nationalisation) Bill

Page 5, line 4,—

omit on and from the appointed 
day,” (85)

Page 5, line

omtt “no” (86)

Page 5, lines U and 12,—

omit “in respect  of any penod 
prior to the appointed  day"
(87)

SHRI  DINEN  BHATTACHARYA 
(Serampore);  Sir, I beg to move:

Page 4, line 40.—

add at the end—

“s»ave and except the liability fat 
the legal dues of the emplo
yees.'’ (90)

Page 5, line 22,—

add at the end—

“except in case of any  liability 
for not implementing  any* 
thing regarding the  interest 
of the employees” (91)

SHRIMATI  ROZA  DESHPANDS 
(Bombay Central):  Sir, 1 beg to
move:

Page 5, lines 2 and 3,—

omit “in respect of  any  period 
after the management of such 
undertaking had been take** 
over by the Central Govern* 
ment,” (93)

Page 5~ 

omit lines 9 to 13 (94̂

Page 5, line 15,—

after “undertaking” insert

“ ‘excepting that relating to any 
employee/employees  arising 
out of industrial dispute’.*’ 
(95)

SHRI SEZHIYAN (Kumbakonam): 
Sir, I beg to move:

amendment was moved with the recommendation of the
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Page 5,—

after line 3, insert—

(d) all guarantees given by  «> 
State Government or by  a
State Textile Corporation to 
the banks and other financial 
institutions in respect of loans 
given to the sick textile un
dertaking*. and all loans ad
vanced to s»uch undei takings 
by banks and other financial 
institutions and  any  credit 
availed of foi thv purpose of 
trade 01 manufacturing ope
rations in the period aftet 
take-over of  the  manage
ment'’ (103)

SHRI VASANT  SATHE (Akola)
Sir, I beg to move

Page 4, line 39 —

for “such owtier and shall be en
forceable against him  and 
nor

nibitimte—

the Central Government or the 
National Textile Corporation 
and shall be enforceable <10 0

Page 5, line 2,—

after “period” insert  “before or 
(110)

Page 5,—

omxt lines S to 22 (111)

SHRI TRIDIB CHAUDHURI (Bei- 
hampore)  Sir I be*? to move

Page 4, line 37,—

after “undertaking” insert—

“with the exception of the liabili
ties specifically mentioned m 
the provisos (a) (h> âd (c) 
to this section” (131)

takings (Nationalisation) B(U

"(e) wages,  salaries,  provident 
fund, pensions, gratuities and 
other dues of employees of the 
sick textile undertakings  in 
respect of any period both be
fore and after the manage
ment/’ (182)

Page 5, line 15,—

after “undertaking insert

“other than those  relating  to 
claims of wages, salaries, pro
vident fund, pension, gratuity, 
and other dues of employees 
of the undertaking” (133)

SHRIMATI PARVATHI KR1SHNAN 
(Coimbatore)  Su, I beg to move:

Page 5,—

after line 3, inseit

“(d) all amounts paid  to these 
undertakings as fixed deposits 
by individuals in respect  of 
any period pnor to the take
over by the Central Govern
ment/' (135)

SHRI S R DAMANI  S»r, I beg 
to move

Page 4, lines 44 and 45,—

for “after the management of such 
undertaking h#d 'been taken 
over by the Central Govern
ment/’

substitute—  H **
*

“at any timejfpr the purpose of 
preventing the closure of such 
undertaking and  for  main
taining*̂ its working* (13&)

Page 4. line 46 to 48,—

for “after the tn&nagement of rack 
undertaking had been taken 
over by the Central Owrero- 
mentr’

substitute—

Fag* 5-

fO* Ifctns 1 and 2, substitute
“at anr tine tor the purpoaa 0* 
preventing the clottm* of auri*
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Undertaking and for maintain- * 
injg its working’* (139)

Page 5, lines 4 and 5,—

after 'Textile Corporation" insert

*‘or the State Textile Corporation, 
as the rase may be/’ (140)

Page 5, line 43,

add at the end—

“or the State Textile  Corpora
tion" (141)

Page 6, line 18,—

add at the end—

“or the State Textile  Corpora
tion” (142)

Page 5, line 22,—

add at the end—

“or the State  Textile  Onpora- 
tion” (143)

Page 4,

for lines 42 to 45. substitute—

' (a) loan*, advanced by the Cen
tral Government or a  State 
Government., or both, to  a 
sick textile undertaking (to
gether with interest thereon) 
after the management of such 
undertaking had been  taken 
over by the Central Govern
ment, or the State  Govern
ment, including the  amount 
advanced by the State Gov- 
tnuni'nl during the per«ori in 
which the sick textile rnder- 
taking hart >>een tnken ov*»r 
op lease and hcertce basw l>v 
the State Government, or "he 
State  Textile  Corporation 
(1461

Page 8,—

after line 3. insert—

"tt> guarantees given by the Cen
tral Government, or the Stote

Undertakings 

Government, or the  National 
Textile Corporation, or  the 
State Textile Corporation, on 
behalf of the sick textile un
dertaking whether before or 
after  taking over  of  its 
management under th** Indus
tries (Development and Regu
lation) Act, 1951 or under the 
Sick  Textile  Undertakings 
(Taking over of Management) 
Act 1»72." CH7)

SHRI RAJA KULKARNI (Bombay- 
North-East)  Sir. I beg to move.

Page 4, line 45 —

add at the end—

or fhe State iJo\«mmen‘  in
cluding the amounts advanced 
by the State Government dur
ing the period the Mills were 
taken  over  on  lease  and 
licence, by the State Govern
ment Stale Textile  Corpora
tion” (172)

Page 5.—-

after line 7, insert—

“(1A) Any liability arising out of 
the guarantees given by the 
Central  Govei nment.  State 
Government, National Textile 
Corporation,  or  the  State 
Textile Corporation to fhe side 
textile undertakings vrtnether 
before or after  the  taking 
over  of  their management 
under Industries  (Develop
ment  and Regulation)  Act 
1951 and Sick Textile Under
takings  (Taking  over  of 
Management) Act. 1972 shall 
be discharged by the National 
Textile Corporation  if  and 
when these guarantees  are 
invoked by the financial insti
tutions*’ (17S)

SHRI C M STEPHEN (Muvathu- 
pua-ha)'  Sir I b«‘g to move*

Page 5. line 16 — 

after ‘"claim or dispute" insert
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“other than those relating to dues 
owing to the employees” (183)

Page 5, line 28,—

add at the end—

“and includes the Kerala Textile 
Corporation’’ (184)

Page 5, line 12,—

for “appointed day” substitute

“take-over of management by the 
Central Government’’ (194)

Page *». hne 17--

ior “that day” substitute

'‘the take-over of management bv 
the  Central  Government 
(195)

Fage 5, line 20 —

for “appointed day’ substitute

’takeover of management by the 
Central Government” (196

S*r. before we proceed with the 
daffussion, I rise on appoint ol order 
with respect  to  this  clause.  My 
submission is that  this clause as 
framed and which is now before us 
lkas got two sub-clauses which are 
mutually  contradictory.  If  this 
disvussion, I rise on a point of order 

came *»s tw« separn<e rlauses 
and one rlause was passfcd,  I would 
have taken objection that the succeed
ing t-iaus** is m contradiction  to the 
fonrer clause and that this should  t 
be tak«n up

Now that they are clubbed, together,
I want to raise a point of order The 
details are the»?e.  If you read sub
clause (2) Any liability arising in 
respect  of  ’  and  com® to (c) 
‘Wage#, salaries  and other dues of 
employees  ’

MR  DEPUTY-SPEAKER.  Which 
are you leading?

10, im  $ick Team a&t
takings (tfationalisatton) jSft*

SHRI C. M. STEPHEN. I am read
ing r ausc 5(2)(c)

MR. DEPUTY-SPEAKER:  Here it
is ‘no liability....’.

SHRI B. P MAURYA: Page 9, line 
1 as a new clause, because I hava 
moved an amendment,

MR. DEPUTY-SPEAKER: You are 
referring to the clause or amendment?

SHRI C M. STEPHEN:  I am re
ferring to the clause as la the Bill— 
‘Provided that any liability arising../.

MR. DEPUTY-SPEAKER  That is 
clause 5(1)(c)

SHRI C M STEPHEN:  Yes. I am
soity

'‘Wages  salaries and other dues 
of employees  of  the sick textile 
undertaking,  in respect  of  any
period after the  management of 
such undertaking had been  taken 
over bv the Central  Government 
shall  be the liability of  the
National Textile Corporation  and
shall be discharged . **

That is to say  the entire liability 
dlter th»k <iate of  takeo\t*r  <»f the 
management is, according to this sub
clause the liability of the Corporation. 
But toning to the next clause, it 
sajs.

“For the removal of doubts, it is 
hereby declared that—'

‘'(a) save as otherwise provided 
elsewhere in this Act, no claim for 
wages, bonus, rate, rent, taxes, pro
vident fund, pension, gratuity and 
any other dues in relation to a sick 
textile undertaking in respect of 
any period prior to the appointed 
day shall be enforcible against the 
Central Government or the National 
Textile Corporation”.

What I am submitting is dues to the 
employees m the former cJasuse a*®
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defined as wages, salaries and other 
dues; subsequently it is stated wages, 
bonus,  provident  fund,  pension, 
gratuity  and  all  that.  Here 
a  difficulty  arises.  Sub-clause 
U)  that  all  liability  subse
quent to the date of take over is 
the liability of the Corporation. But 
in (cX of sub-clause  (2). they say 
that no liability prior to the appoint
ed day shall be the liability of the 
Corporation.  Appointed day is  1 
April 1974.  But the  takeover day 
from 1969 onwards.  In one sub- 

clause they say that all liabilities sub
sequent to the date of takeover are 
the liabilities of the Corporation; m 
the other sub-clause, they <say *For 
thi removal of doubts, »t is hereby 
declared that no liability prior to the 
{appointed day shall be the liability 
of the Corporation’. Clearly these are 
two mutually contradictory positions 
I knô they will come out with the 
argument that  'Save  as  provided 
f*L>ewhere in this Act’ will save the 
clause.  My submission is that ‘save 
as provided elsewhere  in  this Act* 
miu>t be exclusive of this clause. We 
ait passing a clause  When you say 
where in this Act’, it cannot mean 

in the same clause.  So whatever is 
'.pecifled in that clause is covered by 
tl'.*.  ‘Ehsewhere m the Act’ can only 
Ik elsewhere in the Act exclusive of 
this «H«use, some other clause, not 
the same clause.
So there are two mutually con
tradictory positions. It is a stultifica
tion; it a statutory fraud and snould 
not be permitted. If these had come 
in two separate clauses, I could have 
objected alter the first clause was 
passed saying that this is covered by 
the previous clause and you shall not 
pass, the second clause. But they are 
clubbing the two together. So I am 
barred from raising my objection that 
way. But in essence the contradiction 
is embedded in this clause.
Therefore, my submission is that 

this is a clause inherently contradic
tory and consequently nugatory which 
is before m and should not be allowed 
be put to the House. Hence my 

point of order.

Sick kvxwfts 286' 
Undertakings 

(Nationalisation) BiU

MR.  DEPUTY-SPEAKER:  I am
getting a little confused myself about 
it. You have raised a very pertinent 
point of order; you say that you are 
giving by one band and taking away 
by another; that is what you have 
said.

SHRI B.  P.  MAURYA:  I shall
start with the same wording which 
the hon. Member quoted: "Save as 
other is orovided elsewhere  in this 
Act----” There are two definite posi
tions covered by clause 5. Sub-clause 
1(c) deals with the post take-over 
period as the hon. Member was kind 
enough to say. Sub-clause 2(a) deals 
with the period before the appointed 
day  The hon. Members view is that 
so far as the liabilities of the post 
take-over period are concerned, they 
are being owned by the Government, 
but according to sub-clause (2) (a).
So far as the liabilities including the 
dues  of  the  workers  before the 
appointed day are concerned,  they 
are not the liabilities of the Govern
ment. This is the idea of contradic
tion behind that provision.

The hon. Member further objected: 
how this ‘save as otherwise provided 
elsewhere in this Act” can be affective 
against one part in the very body of 
this clause. The Benthan’s theory of 
legislation k very clear on this point. 
Every part ol‘ the clause  has  an 
identity uf its own.  They may be 
having different character. Not only 
this part will  be applicable to the 
other  section of the Act, but shall 
apply to its main body also.  Any
where if there is any provision con
trary to this, i.c,  sub-clause  2(a). 
it will also be covered. That is my 
submission.

SHRI SEZHIYAN:  You say ‘else
where in this Act*, you do not say 
‘clause’. One clause can be taken as 
an entity: you can refer to the same 
clause.  It will apply to some other 
clause, not the same clause.

SHRI VASANT  SATHK:  Unfor
tunately the explanation given by the 
hon. Minister  has  made confusion 
worse confounded. I am sure that if

Sick Textile  AGRAHAYANA 19, 1896 (SAKA)
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he applies his legal mind, he will see 
the contradiction which is so glaring. 
We must tcike this as one clause, 
clause 5' we arc going to pass clause
S as one clause.  1 and 2 are sub- 
clauses of clause 5  We are not going 
to vote separately sub-clauses 1 and
2.  Therefore clause 5 must be taken 
as a whole.  Clause  5(1) (c) says: 
Wages, salaries and other dues of the 
employees of the sick textile under
takings in respect of any period after 
the management of such undertaking 
has been taken over by the Central 
Governments is a liability, shall be a 
liability on and from 1st April 1974, 
of the National Textile Corporation 
and &hall be discharged  This is n*hat 
we want and the hon. Minister is right 
when he says that we take this res
ponsibility.  You  are  taking  the 
responsibility from the date of the 
take-over.  Let us not confuse the 
date with  The  appointed date, not 
from 1st April 1974 but  in  some 
rases even earlier. For instance, the 
Model Mills were taken over by the 
Government in 1956 under the In
dustries (Development and Regula
tion) Act.  You say that from 1959 
onwards—or whatever be the date in 
the case of various other mills—we 
shall be liable by virtue of sub-clause 
(l)(c).  We are happy you are 
accepting this liability.  But before 
the ink has dried, you say in sub- 
plause  (2)  'Tor the  removal of 
doubts ..."  etc.  If sub-cl a use (2> 
was an independent clause, then the 
interpretation you are giving is all 
right  But that is not so here  Sub
clause <2) precisely refers to all thtt 
has preceded and says, "For the re
moval of doubts----” Which are the
doubts? Doubts created by sub-clause 
(1).  So, if there was any doubt in 
anybody’s mind  that  worker* are 
going to get anything, we are making 
it clear now and it says, “Save as 
otherwise provided elsewhere in this 
Act"  Elsewhere we do not know 
where it is; we have to search for it 
It is clear as sunlight.

“No claim for wages, bonus....

oi any other dues in relation to any 
sick textile undertaking 1x1 respect 
of any period prior to the appointed 
date shall be enforceable against the 
Central Government or the National 
Textile Corporation.”

That means, the period from 1959 to 
1974 goes with one stroke.  This is 
blowing hot and cold in the same 
breath.

SHRI S. M.  BANERJEE;  Sir, Z 
appreciate  Mr.  Stephen’s point of 
order  If you kindly read line 1 of 
page 5, it says:

“wages, salaries and other dues 
of employeê in 1 elation to j t-K'k 
textile undertaking  in  respect of 
any period after the  management 
of such undertaking'has been taken 
over by the Central Government. *

In my amendment No. 77, I have said, 
“m respect of any period prior to and 
after the management of such under
taking has- been taken over by the 
Central Government”  I have said 
that the period prior to the taking 
over  also  should  he  taken  into 
account

MR  DEPUTY-SPEAKER:  What
are vour amendments9

SHRI S M. BANERJEE: Nos. 77 
and 99  I would only request you to 
ask the hon. Minister to clarify the 
doubts and accept one of fhe amend
ments. either Amendment No, 94 or 
99.

MR DEPUTY-SPEAKER:  Before
coming to the amendments, let us deal 
with the point of order.

SHRI S. II. BANERJEE:  This
particular doubt can  be  removed 
only by accepting these amendments.

MR DEPUTY-8PBAKKR:  W* will 
come to that. 

SHRI  ERASMO d* SBBQOTttRA’ 
Besides the point »o welV̂wsplafned
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bar Shri lallis, I would Hke to bring 
your attention to  one more thing. 
This appears to b* in exercise in 
«ome sort of absurdity, because m 
sub-clause (c) it is Stated that this 
•hall be the liability of the National 
Textile Corporation and shall be dis- 
charged by that Corporation.  Then, 
for the removal of doubts it is stated 
that it shall not be enforceable against 
the National Textile Corporation.  In 
one breath you say 1  accept the 
liability**  and immediately you say 
4*foa cannot take action against me**. 
This is a  delightful law.  In every 
second sentenA you have something 
like this.

w* wft www *wnr. wsw 

for fa trft vtfwmt m 

mr  m % aft 

twwwrr tot

t, m  % vxx fro tot ̂

sft  w w*rr *̂*rr fa

firarvr $>rr, w s ^ tt? 

wfot? w wt ?rwta*r fw marwR? $ 

ifrc w  ^ «pt ̂ >r*Rr vrnrr 

vmw 113ft ofrfs irn> mix

$trr *crf̂ i 

*wr«rr  *r»r vft mfm  § %tn

vf8*nW  *

SHRI B. P. MAT7RYA:  Just now 
4hia  august  Bouse  has  approved 
clause 4 where, in order to take 
abundant  precuaiion,  necessary 
amendments have been put in sub
clause (8). Sub-clause (0) of clause 
4» «« amended, reads:

"If, on  the appointed day, any 
auit» appeal or other proceedings of 
whatever nature in relation to any 
matter specified in sub-section (2) 
of aectton ft in respect of the flick 
iwctile undertakings of fee textile 
company is pending, the same Aali 
not abate, b* diaeontinued or bite 
«y way prejudicially affected by 

»*

reason of the transfer of the tick 
textile undertakings of the textile 
company or of anything contained in 
th&s Act but the suit, appeal or 
other proceeding may be continued, 
prosecuted  and enforced by or 
against the National  Textile Cor
poration.**

Moreover,  to this  clause itself, 
amendment Ntos. 120 and 122 are also 
moved by me. Taking these amend
ments into consideration, it *™>tom the 
position  very clear that there are 
provisions at different stages of the 
Bill where the saving clause is pro
vided.

Then, sub-clause (2) (a) of Clause 
5 is not an independent clause.  It 
cannot have an independent effect. I 
have been submitting in the very 
beginning that fhtSs will not be con
tradictory, if enacted, to sub-clause
(1) (c) of clause 5.  It is just an 
abundant precaution that is being 
taken by providing this that whatever 
litigation is there about the  dues 
before the appointed day, they ere to 
go against the owner.  That is my 
submission. I think, this should make 
the position very clear.

SHRI SEZHIYAN:  Sir, clause 4*
sub-section (6) says:

“If, on the appointed day, any 
suit, appeal or other proceeding... **

Suppose there is no suit, there is no 
appeal, and there is a clear liability 
already decided.  What will happen? 
That will not be covered by clause 
4, sub-section (6).

SHRI ERASMO DB SSQUXR1A;  I 
would suggest, if you say, “save as 
otherwise provided elsewhere in this 
clause or Act*, that will make the 
position dear.

SHRI C. If. STEPHEN:  Sir, the 
More you look aft it the more confus
ing it baeomt....
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MR.  MPDTy-̂ >MK*B:  I  can
tell you I am all confusion myaelf.

SHai C. M. STEPHEN:  If you
look at it, in (c), you say, “wages 
salaries and other dues’*. Mr. Baner- 
jee has moved an amendment, asking 
for the Solicitor General’s opinion, to 
explain what is  meant by  “other 
dues”. Subsequently, you have omit
ted “salaries". In the place of ’*wag>s 
and salaries”, you say. “wages and 
bonus”.  Then, you bring in “rent, 
taxes and all that” which have noth
in 3 to do with the workers. And then, 
you say, “provident fund, pension piyi 
gratuity”.  This is all provided in 
CO....

SHRI B. P. MAURYA: If the hon. 
Member is coming to provident fund, 
pension and  gratuity, i can clarify 
that position.

SHRlC. M. STEPHEN:  I am not
bothered about \hat now. I am now 
only bothered about the framing of 
it.

The first question is as to whether 
“save as otherwise provided" will by 
all canons of interpretation of a statue 
have the 'effect that "save as other
wise provided” will cover the other 
sentences in the same clause. It will 
not, according to me. This is a mat
ter on which legal opinion is neces
sary.

Then the other  question is as to 
whether “other dues" ŵll  include 
provident fund, pension, gratuity and 
all that.

My submission is that if these wages, 
salaries, bonus, provident fund, pen
sion, gratuity, all these things, subse
quent to the date of take-over are ex
pected to be taken over by the Central 
Government and are expected to be 
enforceable against the Central Gov
ernment or the Textile Commissioner, 
why must there be this clause? I do 
not understand.

If this is put, why does this thing 
come? The only purpose can be that

all tKe dues prit# tftr the appointed 
dqy ̂  *et b̂. anight by the subse
quent’ clause, tyis *nutual contradict ’ 
tion should .not be  accepted.  The 
StstuWnRSn willlSe a mockery. We 
must not allow that

SHRI S. M. BANERJEE:  I would 
draw your attention to page 9 of the 
Bill where it is stated:

“(c) wages, salaries and Other 
dues of employees of the sick tex
tile undertaking, in respect of any 
period after thfe management of such 
undertaking had been taken over 
by the Centrfel Government"

‘Prior to take-over' was not covered, 
and that is why I have znpvpd my 
amendment.

In Clause 2 the phrase  ‘Save as 
otherwise provided in the Act’ will 
nullify the whole thing,

SHRI VASANT SATHE: Mr. Mau
rya is an eminent lawyer. But, as a 
colleague, I would like to bring to bis 
notice one thing before he replies. 
He also knows that there is one very 
well known principle of interpreta
tion, i.e. Generalta  spectalibus non 
derogant...,

SHRI C M. STEPHEN: 
the spelling?

What is

MR. DEPUTY-SPEAKER:  Thera I 
plead complete ignorance.

SHRI VASANT SATHE:  It means 
that, if a general provision and a spe* 
cial provision  appear in the same 
place, the special provision shall 
prevail and not the general provision.

MR. DEPUTY-SPEAKER:  That is 
in our rules too.

SHRI VAftAKT SATHB;  Here the 
genergl, pbz&se is, *.,. .and other dues 
of employên\ My friend, hon. Sfori 
wfawr* has tjpie* to say tfc*t the
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tetttion i8 to save that.  But the 
roomentyou say that the wages, bonu*, 
provident fund, pension, gratuity and 
other dues shall not be the liability, 
by special provision, you are taking 
away the entire effect. This will itaVe 
tha off act of nullifying the whole thing 
completely.

SHRI C. M. STEPHEN:  I want to
make one more submission.  Apart 
from all these and without prejudice 
to the contentions that are being put 
forward, 1 want to  point out that 
there is another aspect, to it. There 
are two legal concepts:  on* concept
is that there can be a liability; the 
other concept is enforceable liability 
and non-enforceable liability.  For 
example, if a debt is time-barred, it 
will remain a liability, but the only 
thing is that it cannot be enforced, 
it is not enforceable. Here they say 
that they taka over the liability, but 
in the subsequent  clause they say 
that, although they take over the lia
bility, they hereby declare that  it 
shali not be enforced against them. , 
This is the total crudeness of the 
whole picture that is emerging. In one 
sense, you accept liability and at a 
subsequent place you tSf that it shall 
not be enforced. And you say that 
that is not the  meaning. Then the 
mutual contradiction arises. It is an 
absurd proposition that ia  coming 
forward.

SHRI VASANT SATHE:  It is
utterly dishonest.

SHRI C. M. STEPHEN:  Yes; it is 
utterly dishonest.

SHRI TRID8B CHAU0HXJRI (Ber* 
hampore):  I would put just one
<tuettion.  What prevent* him from 
putting tthdafe two Clause* in line and 
making than oonsirfeat?  The fce«t- 
teke-ov«r liabilities ate accepted. 00, 
in Clause % yott also put* that ao that 
they ate dombfettt •

SHRI K&AdMO BE  SBQOTBA: 
Now let him come out with fhe real 
intentions.

SHRI B. P. MAURYA:  My. Sub- 1
mission is that the hop. Members have 
raised two joints. One is a legal 
isfue and other about the scope at 
thte iiafbllity. So far as the acope of, ̂ 
the liability is concerned, that >
the issue at present. At present, the 
issue is, aa raised by Shri Stepfcenand 
also by other friends, how a provision 
which is provided in sub-clause .(1) 
(c), the same i* being talsei* away 3 
by another provision aub-clau#*  ,?
(a).  That is  the  only  issue  at 
prepant.

So fbr as the scope of the liability , 
is concerned, when we come to that, 
we will be discussing it in detail As 
I was submitting,"*In clause 4 pre
viously—if you are kind enough to see 
clause 4—one amendment i* moved 
by me. That is amendment No. 31C

SHRI C. M. STEPHEN:  That has
nothing to do with this.

SHRI B. P. MAURYA: ....which 
says:

Page 3, line 32,—

after “relating thereto” insert

‘and shali also be deemed to in
clude the liabilities and obligations 
specified in < sub-Section  (2)  ot 
section V.

Sub-section (2) is basically sub
section Ci) prviso and according to 
the amendment moved by me, it will 
become sub-section (2) <af Section & 
if passed by this House.. Thus, it has 
already been provided.  The  argu
ment, of Shri  Stephen—I  am  not 
seeing fciifo here n<?w, I wish he was , 
here—as also that of Shift Sathe is 
that you cannot Take away the right 
given in me suWlause in the same 
clause by another sub-clause.  That* 
has also been said by other hon. Mem

bers. ,  * .

MR DtPUTY-SPEAlteR: Let me
get it clarified. The more we argue, 
the more confused we are.
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SHRI SEZHIYAN;  Take, lor ex
ample,  amendment No. 52.  There, 
trying to amend the clause, they are 
going to exclude the section.

SHRI B. P. MAURYA:  I am not
pressing that amendment, as I said 
earlier.

SHRI S. M. BANERJEE rose.

MR.  DEPUTY-SPEAKER:  Mr.
Banerjee, why not let me understand 
as to what are the issues involved.

SHRI S. M. BANERJEE: I went to 
understand. Now amendment No. 116 
of Shri Maurya is:

“Page 3, line 32,—

after ‘relating thereto’ insert—

“and shall also be deemed to In
clude the liabilities and obligations 
specified in sab-section (2) of sec
tion 5".

It means sub-section 2 of section 5 
which says:

“For the removal of doubts, it is 
hereby declared that,—

(a) Save as otherwise provided 
elsewhere in  this Act, no 
claim for wages, bonus, rate 
rent, taxes, provident fund, 
pension, gratuity or any 
other dues ai relation to a 
sick textile undertaking in 
respect of any period prior 
to the appointed day, shall 
be enforceable against the 
Central Government or the 

'  National Textile  Corpora
tion;-

He is actually including these liabili
ties also and obligations specified  in 
sub-section (2). What is the necessity 
of having this provision at all?

1600 hr*.

SHRI B. P. MAURYA:  X can tell 
him that ifter the amendment it will

become sub-clause (8). We refer to 
sub-clause (2) as amended. That is, 
clause 1 will become 2, and clause 2 
will become 3. So we are mentioning 
proviso one,

MR.  DEPUTY-SPEAKER:  Where
is Mr. Stephen? He raised this very 
important point. He is not here...

SHRI VASANT  SATHE:  I am
here.

MR. DEPUTY-SPEAKER:  I  am
sorry, he should be here.  He has 
raised certain points. I aid  a little 
while ago that ‘the more I hear the 
arguments, the more confused I be
come*. Well, in the first place, I am 
not a lawyer but I have a strong com- 
motisense. After all, law boils down 
to commonsense. I have never  stu
died law in my life. Let me make this 
confession........

SHRI S. A. SHAMIM  (Srinagar): 
You have not missed much, I did!

MR. DEPUTY-SPEAKER:  But the
law that we make here affects  not 
only lawyers,—the vaguer a law is, 
the more of a paradise it is for the 
lawyers,—but we are making a law 
for the common people, for those who 
will be affected by this law; they also 
should understand this. Now, if  a 
person like myself finds it difficult to 
follow what is going on, then I can 
very well see that there is argument 
that a deeper look into this particular 
provision should be made.  Why  I 
tell you this is, I have the duty to 
see that a particular Bill before the 
House is passed. I also have the duty 
to see that the Bill is passed in all 
seriousness, in all responsibility. That 
is not only my duty, it is also the 
duty of the House to see we do not 
just pass things just like that  And 
when anything is brought to the 
attention of the House we must pay 
attention to that and to this extent 
I am grateful to Mr. Stephen,  Mr. 
Sathe and other Members for having 
brought this to the attention of the 
House.
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Whenever I come to this Chair to 
preside I hurriedly go through every 
Bill, the Statement of  Objects  and 
Reasons, the Financial Memorandum, 
certain other provisions and so on and 
so forth so that I may know what is 
the general trend but it is not possi
ble for any Presiding Officer to go 
through every Bill clause by clause. 
It is not possible. It is not possible 
for any Member also.

SHRI SEZHIYAN:  Even Ministers
do not go into them.

MR. DEPUTY-SPEAKER; Minister 
or anybody. It is only those Members 
who specialise in that particular field 
who take a very keen look into these 
matters.  Take this case of textiles. 
How many Members specialise them
selves in this? It is only those who 
deal with textiles, Mr. Damani for ins
tance, who are  expected  to know 
much more about this and  persons 
like Mr. Banerjee, Mr Stephen, Mr. 
Sathe, deal with the workers and the 
employees of textiles and they take 
this up. Now, as far as I could under
stand from the arguments there are 
two or three issues to be clarified.

I will take first a minor issue and 
this is connected with Mr. Banerjee’s 
Motion seeking f legal  clarification.
I would like the Minister to note down 
these points atid help us to understand. 
In 5(i)(c) you speak of wages, sala
ries and other dues of employees with
out specifying what are  the  other 
dues whereas in 5 (2) (e) you spell 
them out. Now, whether the  other 
dues at* 5(1) (c) will also include the 
other dues at 5(2) (a) is a question of 
legal interpretation. Why should the 
vagaeness be left there? Because it is 
provided leaves room for doubt. Who 
will settle this question?  It means 
°nly courts. Why should you put the 
workers in that position that they will 
have to resort to court to get  any 
redressal? Why  not  make it very 
c!ea*“ ***** so that there is no question
going to court and getting legal

(Nationalisation) Bill

Then at 5 (1) (c) you say that 
these will be the liability of this Cor
poration in respect of any period after 
the management of such undertaking 
had been taken over, that is. from 
the date that the undertaking  has 
been taken over which was some time 
in 1959.  As from the appointed day 
which was April 1974, all the liabili
ties after the taking over will be the 
liabilities of the Corporation as from 
the appointed day. That is what you 
say at 5 (1) (c).

SHRI B. P. MAURYA:  You are
confused, Sir.

MR. DEPUTY-SPEAKER:  I may
be confused. I want to understand. 
At 5C1) (c)  you say  very "learly 
that' any liability in respect of wages 
and other things from the day  the 
undertaking is taken-over will,  as 
from the appointed day, be liabilities 
of the Corporation. But here in (5)
(2) (a) you say:

“(2) For the removal of doubts, 
it Is hereby declared that.—

(a) save as otherwise  provided 
elsewhere  in  this Act,  no 
claim for wages, bonus, rate, 
rent, taxes,  provident fund, 
pension,  gratuity  or  any 
other dues in relation to  a 
sick textile undertaking  in 
respect of any period prior 
to the appointed day, shall be 
enforceable against the Cen
tral Government or the Na
tional Textile Corporation."

This is a contradiction as far as we 
can see.

SHRI B. P. MAURYA:  There  is
no contradiction.

MR. DEPUTY-SPEAKER:  Even if 
we believe there is no contradiction 
yet this question has  to be decided 
by the courts.  You  leave it open 
for the courts to decide.  Ultimately* 
who will interpret and lay down the 
law?  It will be the courts.

That is to say, you are putting the
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which, they cannot afford,  That is 
numbes 2.

Then  you say this. The  third 
point, as I  understand it, is  this. 
You are saying here ‘save as other
wise provided elsewhere in this Act*. 
That in to  say, this  will over rule 
something which  is a  contradiction 
within the Clause. That is what you 
want to say.

Regarding the clause ‘save as other
wise jrovided elsewhere m this Act*, 
that is if it is otherwise provided in 
this aft  anywhere,  than that  will 
overrule.  There is a  contradiction 
in this clause  Am 1 clear?  We are 
discus! tag something very serious and 
I am frying to understand the objec
tion. V'

SHRI VASANT  SATHE: You  are 
right there

MR.  DEPUTY-SPEAKER-  Now, 
You trfed to refer to clause 4(6). You 
referred to that just now and then 
you also referred to clause 4U) and 
you said that some amendments had 
been adopted and therefore this diffi
culty will not arise.  That te  what 
you say.

Now I would ooint this out to you. 
Again I am coming to the basic ques
tion.  It is a question  of interpre
tation.  Just as you are trrinjr  to 
interpret here for our enlightenment 
and £or our  acceptance,  the  same 
thing may be claimed that this has to 
be interpreted by the  court and the 
poor workers will have to go to ♦he 
court.  May I now  point out the 
rules of this House?

The Members have  made it very 
clear just now that this is a question 
of a contradiction within a clause. If 
it is the clause as a whole, then ‘as 
otherwise provided in this Act* will 
apply. But,  when it is a subclause 
within the clause, there it is a ques
tion of interpretation  and it is for 
the court to decide whether the pro
vision of a .subclause with in a clause

will exclude the  application of the 
provisions in the Act. It is a question 
of interpretation.

In this connection, I would like to 
draw your attention to the fact that 
the rules of our House are very clear 
on this. The rules say, that wherever 
any special provision is made for any 
particular Committee—we have Com
mittees in this House—there are cer
tain general rules that are applied to 
all the Committees.  X think we are 
clear about it. "We have certain and 
particular rules reference to a par
ticular Committee, e.g., the Estimates 
Committee and the Public Accounts 
Committee.  We  have a provision 
here that a rule applying to any par
ticular Committee will prevail over 
the general rule. I hope I am clear 
Now. I shall read out  lo you Rule 
No. 286 If you have the rules buok, 
you can just look at it

It says:

“Except for  matters for which 
special provision is  made in  the 
rules  relating  to any  particular 
Committee, the  general  rules in 
this  Chapter  shall apply to  all 
Committees; and if and so far as 
any provision in the special rules 
relating to a Committee is incon
sistent with the general rules, the 
former rules shall prevail.'*

I think the Members have got it 
clear.

SHRI C. M.  STEPHEN:  That is
what Mr. Sathe said in brief.

MR.  DEPUTY-SPEAKER:  I am
saying that the special rules prevail. 
My point is, where something is spe
cifically provided to a clause, whe
ther that special  provision withm 
the clause will not  prevail within 
that clause over What Is provided 
other parts of the Act Thaae aw the 
questions, and therefore, I think 
the points of order  raised fcy 
Sttphcn, Mr. S«tt» «a4  Mem'
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bar* are very very valid points. We 
have to go into this , question.  We 
have to go into this matter thorough
ly. I would not say that they are right 
and that you are  wrong.  I cannot 
say that. Off hand, I cannot do that. 
TJllimately, it will be tor this House 
to  decide.  Ultimately,  right  or 
wrong, this House will decide.  But. 
I owe it to the House and we owe 
it to the House that whatever we do 
must be with a clear understanding. 
Now, I tried to  listen to you  very 
very carefully. I have not been able 
to convince myseli I say, I got more 
confused. Therefore. I put it to you 
whether it will not be in the interest 
of passing a proper law that we con
sider this question at leisure and a 
little more at length.  I have a po
wer in my hands.  I do not  know 
whether I should enforce that. Rule 
89 gives me this power.  It says: 

“The Speaker may, if he thinks 
lit. postpone the consideration of a 
clause.”

I personally feel that he should 
come more prepared.

SHRI B. P. MAURYA:  I am pre
pared. Sir. I would like to submit my 
points before you give your observa
tion or your ruling on this.
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SHRI RAJA KULKARNI;  This if 

not a saving clause; this te a removal 

of doubts clause.
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SHRi J. MATHA GOWDER:  Re
fer it to a Select Committee.

MR.  DEPUTY-SPEAKER:  Order,
order. I have no doubt at all in my 
mind that the  Minister  feets pas
sionately for the workers.  Nobody 
has any doubt about that; specially- 
this is a personal note—he comes from 
that stratum of society where he has 
more reason to feel more concerned 
about them than others.  I can also 
understand his  anxiety to get the 
Bill through as quickly as possible. 
We share it with him. He has made 
a very impassioned speech.  All the 
same, I feel that certain legal ques
tions have got to be answered. Mem
bers have raised  some legal points 
and I also tried to clarify those legal 
points in the form of questions.  It 
will be only  fair if the  Minister 
should come forward  with a well* 
thought-out  statement  meeting all 
these points that have been raised.

SHRI B. P. MAURYA: I have met 
all the points so far as the proceed
ings are concerned. 1 made all the 
points.  If you pardon my interrup
tion I have suggested* that they could 
move  amendment and  there is no 
objection.

MR. DEPUTY-SPEAKER:  I have
tried to formalise those  points and 
summarise the points at  Members. 
There should be  answered  one by 
one—I am not able to carry <*&* I 
hear too much of  hissing sound. X
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am dealing with something very im- 
portant. He gays:  If you bring in
amendments in order to remove this 
road block I am prepared to accept 
those amendments. That is what you 
said?

SHRI B. P. MAURYA:  Yes Sir.

MR.  DEPUTY-SPEAKER:  That
means that you yourself are consci
ous that there is a road block.

SHRI B. P. MAURYA:  Pardon me
if I have given you that impression. 
If this is the impression I am sorry 
for  that  impression.  What I said 
was: we are now on clause by clause 
consideration:* "Tf there is something 
which  cannot  be agreed upon or 
if there is something  objectionable 
to the Members  they have  every 
right to move amendments and they 
have already  moved  amendments. 
They can move amendments to cor
rect those mistakes if there was any 
mistake according to  their  under
standing. When  we come to  that 
stage we shall  consider if there is 
any mistake and I shall try to satisfy 
them and I shall try to satisfy you 
also up to the last moment. We are 
now on clause by clause considera
tion.  If  there is any  amendment 
from the side of any hon. Member 
that could be  considered. But ac
cording to me this is in order and I 
have tried to satisfy the House about 
it. When we come to that starge we 
shall consider it.

MR.  DEPUTY-SPEAKER:  Will
you allow me to finish my observa
tion. We all appreciate that In the 
light of the discussion that we have 
had, you on your own or some other 
hon. Members may feel it necessary 
to table amendments in the light of 
the discussion that we have had.

SHRI B. P. MAURYA:  Not me.

MR.  DEPUTY-SPEAKER:  If the
other Members wan! they also need 
some time. They could give amend-
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ments today in order that they could 
come up tomorrow. You cannot have 
amendments just like that

SHRI B. P. MAURYA:  There are
amendments that have already come.

MR. DEPUTY-SPEAKER:  We are
not talking of amendments now. We 
are talking of certain legal implica
tions of  this particular  clause.  A 
point of  order was  raised by Mr. 
Stephen.  We are not discussing the 
amendments. Therefore I have said 
that it is right and proper that you 
should come or the senior Minister 
or even the Law  Minister  should 
come and clarify the legal implica
tions.  I am  sorry. I will have to 
hold up further  discussion on  this 
clause until that comes.  Meanwhile 
we can  continue  with the  other 
clauses.  This  particular  clause is 
held over.

% SHRI  SEZHIYAN:  Sir I appre
ciate the decision given by you that 
we can hold over all the further dis
cussion  of  this clause  and go to 
clause 6. - "'But clause 6 makes refe
rence to clause 5.

MR.  DEPUTY-SPEAKER:  You
can point it out at tha time. Clause
5 is held over.

SHRI SEZHIYAN:  If you refer to
the proviso it makes a reference to 
clause 5  Unless you  perfect that 
clause, clause 6 also cannot be dis
posed of. Clause 9 also refers to the 
provision  contained in clauses 3, 4 
and 5; so that clause also cannot be 
adopted. Again if you go to clause 
18 it depends upon  clause 9 which 
again makes a reference to clause 5.

MR. DEPUTY-SPEAKER: You can 
move a motion.

SHRI  RAJA  KULKARNI:  Be
cause of your ruling, what happens 
to the amendments to clause 5?

MR DEPUTY-SPEAKER:  Natu
rally they are held over along with 
the clause.
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SHRI VA3ANT SATHB;  I know 
the anxiety of the Minister and the 
Government to pass the Bill as early 
as possible  In  view of the ordi
nance, it  has to be  passed in this 
session.  If we  have an  informal 
ĉommittee of members interested in 
this from both the Houses, they can 
go through this Bill and the amend
ments and submit their report within 
3 days

SHRI  SEZHIYAN:  I accept this
suggestion. There are 38 clauses in 
the Bill and Mr Maury a himself has 
tabled 74 amendments.  That means 
it xs not a simple Bill. I assure you, 
there is no attempt on our part to 
obstruct the passing of this Bill and 
we  shall  cooperate to the  extent 
possible to see that this Bill is passed 
m this  session.  I agree  with Mr. 
Sathe that this Bill may be sent to 
a  committee  and  the  committee 
should be asked to give  its recom
mendations before the coming Mon
day.

SHRI S. R. DAMANI-  I have also 
moved some amendments. There are 
so many  ambiguities in  the  Bill. 
Maharashtra Government have taken 
over about 8 or 9 mills and advanced 
about Rs. 4 crores  What will hap
pen to those amounts’’  There is no 
provision about them

MR. DEPUTY-SPEAKER:  I  am
not stopping you. I think you follow 
what we are  discussing just  now. 
Clause 5 has been  held over, post
poned.  in view of the  i-ubmisHons 
made by the members  We are con
cerned with what follows  What is 
the next step?

SHRI S R  DAMANI  I support 
the suggestion that it should be re
ferred to a Select Committee so that 
all points could be cleared.
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SHRI  S. M. BANERJEE:  Since
you have Mhdly agreed that a de
tailed examination is necessary about 
clause 5 of the Bill, I would request 
you not to  proceed  with clause 6 
also, because  they are  inter-con
nected.

MR  DEPUTY-SPEAKER:  That
point has been made by other mem
bers.

SHRI S.  M.  BANERJEE:  There
can be another round of discussion 
with the Minister and we can com
plete it by Saturday or Sunday.

SHRI DINESH  CHANDRA GOS
WAMI:  So far as this proposal o'
Shri Sathe regarding this Bill is con
cerned, if you please look at rule 74, 
it deals with  motions in regard to 
Bills.

MR. DEPUTY-SPEAKER:  I have
not accepted Shri Sathe*# suggestion
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SHRI DINESH  CHANDRA GOS- 
WAMT:  He has given a suggestion
thet it should be an informal com
mittee. I submit that the rules do 
Apt provide for a Bill being referred 
to an informal committee

¥T«  *TT*Ttr*f tftiv  'tfnTUfSTsfY,
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SHRI  ERASMO DE  SEQUEIRA: 
The first point is that any discussion 
that takes place between the Minis
ter and the members will, if anyth
ing, help the passage of the Bill and 
not delay it in any manner. I think 
it has been very rightly pointed out 
that the rules do not provide for the 
creation of an informal committee. I 
fully support Shri Goswami that we 
should not create  precedents with
out thinking  about  them.  So. I 
would appeal to you,  if you agree, 
that the discussion  should be post, 
poned, and the Minister should hold 
informal discussion  with the mem
bers.

MR. DEPUTY-SPEAKER:  Let us
be very clear  and take a decision. 
Let us not hav* a further discussion. 
I 'have held over the  discussion on 
Clause 3. t had said that we can pro
ceed with other clauses  Some Mem. 
bet* have pointed oat (hat because

(Nationalisation; BiU

other clauses are related to clause S, 
it would be much better if we ad- 
joum the discussion on the Bill it
self.  Now, the adjournment of the 
discussion on the Bill can be only on 
a motion to be moved by a Member 
under rule  106.  It is  not in my 
hands  That  is for  the House to 
decide. ■*

1 had also said...........

SHRI S M  BANERJEE:  I have
also given a motion to get the 
opinion of the Attorney-General.

MR  DEPUTY-SPEAKER*  I  am 
not concerned with that now:  I am
concerned with the  adjournment of 
the discussion  Why don’t the Mem
bers listen to me’  If you listen to 
me, the things will be settled in no 
time  Please don’t mix up that mo
tion with this  I am now concerned 
with the  adjournment of  the dis
cussion  This is for  the  House to 
decide

SHRI  MADHU  LXMAYE:  Mr.
Raghu Ramaiah, don't coerce Mem
bers  I object to this proceeding?

MR  DEPUTY-SPEAKER:  Order, 
please  I find it very difficult ...

THE MINISTER OP WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU RAM
AIAH)  I am trying to help.

MR DEPUTY-SPEAKER:  If you
want to help me, kindly allow me 
two minutes  When everybody talks,
I cannot formulate  my observation. 
In holding over this particular clause, 
I had also  said (Interruptions). 
It becomes really very difficult  Ms 
is important. This is my direction.

In  holding  over this  particular 
clause. I had asked the Minister to 
come forward before the House with 
a well-prepared  statement, meeting 
the legal objections  raised by Mr. 
Stephen, Mr, Sathe and others, and 
also certain observations, wfcfefc X h*A 
made after  summarising all these
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[Mr. Deputy-Speaker] 

things, to clear the  doubts of  the 
Members. The Minister can do that 
on his own  tomorrow or  the day 
after tomorrow,  whenever it  suits

AN HON. MEMBER:  Tomorrow.

MR. DEPUTY-SPEAKER:  When
ever it suits his convenience.

He should come  forward before 
the House after taking legal advice 
or, better still,, if there are question 
to be asked by  Members, the Law 
Minister comes and clarifies the issues 
before we proceed further.

Now, about a committee proposed 
by Mr. Sathe, I do not think that is 
admissible. We have agreed on this 
that we must pass this Bill as quick
ly as possible because there are con
stitutional questions involved.  It is 
a Bill to replace the ordinance. It 
must be done. The Members on this 
side also have said so.

Informally, it is upto the Govern
ment, when it sees all these troubles, 
to call the Members,  take them to 
confidence and sort things out with 
them. If they all agree, the things 
will go smoothly.

I think, in view of this, I will ac
cept these motions under rule 109 to 
adjourn the discussion  There is a 
- motion given by Mr.  Sezhiyan and 
there is also a motion given by Mr. 
Limaye. I think, only one will do. I 
will put it to the House.  He can 
move it or Mr. Raghu Ramaih can 
move it

Let us understand it. The arrange
ment of business is that of the Go
vernment  the Speaker. For the 
moment, we adjourn this  discussion 
and, if the  Government comes for- 
ward before  the House  tomorrow 
I with the same  Bill, we will  take

iSitup-

’  SHRI K. RAGHU RAMAIAH:  If
we  leave it  At that  indefinitely,

again a fresh motion has to come 
that the discussion be resumed

Sir, you  have  indicated certain 
legal  points  to 'be  clarified. We 
accept that. I would  also  like to 
point out  that this  Bill has to be 
passed not only Here but it has also 
to go to the Rajya Sabha. There is 
that  urgency  also. We may say, 
therefore,  here and now. that the 
Bill will come up tomorrow. By that 
time, my  colleague  will be ready 
with the necessary statement accord
ing to the direction that you have 
given.

MR. DEPUTY-SPEAKER: I would 
request the Minister of Parliamen
tary Affairs himself to move the mo
tion as he wants it.

SHRI MADHU  LIMAYE:  Let it
be adjourned to the next week. You 
can put my motion to  the vote of 
the House.

SHRI C M.  STEPHEN:  I move
the following amendment to the mo
tion moved by Shri Madhu Limaye:

for

'next week’

substitute

‘next day, December 11, 1974.’

MR. DEPUTY-SPEAKER:  I think, 
this matter can easily be sorted out 
I will accept Mr.  Stephen's amend
ment, though moved verbally.

SHRI MADHU LIMAYE:  How is
it possible to take It up tomorrow 
itself?  We have to examine various 
amendments.

SHRI S. M. BANERJEE:  Sir, X
have gone through the amendments 
moved by the hon. Members and by 
the hon. Minister. 70 to SO per cent 
of the amendments which have been 
moved have been  accepted by the 
Minister. So, the difference has been 
narrowed  down,  I would  request 
that this Bill be taken up tomorrow
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itself,  tomorrow  afternoon,  and 
iinished.

MR.  DEPUTY-SPEAKER:  Now,
let me put it to the House. I think, 
in view of the controversy.*..

AN HON. MEMBER:  There is no
•controversy.

MR.  DEPUTY-SPEAKER:  Con-
“troversy about *upto when it will be 
adjourned*.  We may agree to any
thing, but I have to put it to the 
House.  I will  take  Mr. Madhu 
Limaye's motion.......

SHRI SEZHIYAN:  My motion is
-there.

MR. DEPUTY-SPEAKER; It comes 
to the same thing.

SHRI SEZHIYAN:  I gave it first.

MR. DEPUTY-SPEAKER:  I have
selected Mr. Madhu Limaye’s motion 
because he has mentioned the spe
cific time.  I would also accept the 
amendment moved by Mr.  Stephen 
to this motion, so that we come to a 
d̂ecision.

I will read out Mr. Madhu Limaye’s 
motion:

“Under rule? 109, I move:

That the debate on the Bill be
now adjourned to the next week’/'

Mr. Stephen will go on record as 
liaving  moved  his  amendment, 
n̂amely,

“for

‘next week*

substitute

‘next  day,  December  11, 
1974.'*

1 will first put the amendment mov- 
«d by Shri Stephen  to the vote of 
the House. The question is:

**fvr

*a«*t week*

substitute

‘next  day,  December 11, 
1974.”

The motion was adopted.

MR. DEPUTY-SPEAKER:  Now, I 
put the motion moved by Shri 
Limaye, as amended, to the vote of 
the House.

The question is:

“That the debate on the BUI be
now adjourned to the next day,
December, 11, 1974.**

The motion was adopted.

MR. DEPUTY-SPEAKER: Now what 
do we do? We go on to the next item.

.*{ UrTT-5T (

sTfr,  fain**  I

MR  DEPUTY -SPEAKER;  The 
Minister for Parliamentary Affairs can 
help me here.

Here, we have a ticklirfi..(Interrup
tions). Why don’t you listen to me? I 
want the Minister of  Parliamentary 
Affairs, in particular, to listen to me 
because he can help here.

SHRI MADHU LIMAYE:  He can
not.

MR. DEPUTY-SPEAKER: We have 
here another ticklish situation.

SHRI MADHU LIMAYE; He is an 
incompetent Minister.

SHRI K. RAGHU RAMAIAH: What 
did you say?

SHRI MADHU LIMAYE:  I said,
“Mr. Raghu R&maiah is an incompe
tent Minister*.

SHRI K. RAGHU RAMAIAH:  ‘In
competent Minister*? You make that 
statement outside You will be sued 
for defamation.
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MR. DEPUTY-SPEAKER: Order, SHRI MADHU LI;tVIAYE: If they· 
please. 

SHR'I P. G. MAVALANKAR: Please 
do - not get excited. 

SHRI DARBAM SINGH: He has 
used a language which he should not 
have used. 

SHRI J.vµ.:QHU LIMA YE: 'Incompe
tent' is unparliamentary? 

SHRI DARBARA SJNGH: This is not 
the language. 

SHRI C. M. STEPHEN: He arraigns 
the' Prime Mini�ter ' everyday. and 
uses abusive remarks. 

MR DEPUTY-SPEAKER: Order, 
_please. Let me take th,e thing upon 
my�elf, call me the incompetent 
Presiding Officer. 

SHRI VASANT SATRE: Fortunate
ly, neither-you nor Shri Raghu Ramaiah 
need a certificate from Shri Madhu 
Limaya, of course. (Interruptions). 

MR. DEPUTY-SPEAKER: Let us get 
on with the business. We have another 
ticklish situation in our hands and I 
would like the Members to help me 
out. Nobody expected that this kind 
of a situation would arise when the 
debate on this Bill would have to be 
adjourned. Therefore, naturally, Shri 
Shyamnandan Mishra in whose name 
the statutory resolution stands for the 
next Bill is not here. What do we do 
in the matt,er? 

SHRI MADHU LIMA YE: I have al
rJady suggested that we adjourn the 
House. 

AN HON. MEMBER: How can it be? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, DE
PARTMENT O:F -PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PARLIAMENTARY 
Af.FAIR's (SHRI OM MEHTA): Every 
Member ·is expected to be here v.•hen 
an item of bu:,iness in his narp.e has 
been put down in the Li�t pf B.\lsiness; 

want our co-operation, this is ·not the· 
way. If they want to ride rough-shod, 
all right, we are aiso ready. 

SHRI VASANT SATRE: Shri Shyam
nandan fylishra asked me Shrimati 
Roza Deshpande was also there. 
'Do you think this Bill will go o.l\ fol' 
the whole day?' I thought with all 
the commonsense that I had that this· 
Bill with so many amendments wouldi 
go on for the rest of ·the day. So, L 
had expressed inadvert,en:tly ..... 

MR. DEPUTY-SPEAKER: W� never· 
anticipated that this would happen. 

SHRI VASANT SATHE: So, I thought: 
that the Bill would go on f.or the whole· 
�f the day· and had expressed that to, 
him. So, I cannot blame Shri Shyam· 
nandan J.Y.[ishra. 

SHRI S. ·M. BANERJEE: May I make: 
a subn;ussionr ' 

MR. DEDPUTY-SPEAKER: Let me, 
hear him. Mr. Banerj'.:!e, you hav.e· 
a tendency of becoming very impatient. 
n9waday�. 

SHRI VIKRAM MAHAJAN (Kan-
gra) : There are many other movers of 
t,he R�solution amongst whom Shri 
Mishra is one. So, it is not necessary 
that he should move the resolution. 

SHRI S. M. BANERJEE: It may not 
be necessary, strictly speaking and 
technically speaking that is correct. 
but we do not go on by mere technl 
calities here. He is th� -le.,1:1dip.g mover· 
of the resolution. So we can take it. 
up tomorrow. Now we may take up., . 
tl}� Supplemetary Budget. 

MR. DEPUTY-SPEAKER: We are 
passing through very· very difficult 
tJmes anq. troubl,ed tin:igs when the
emotions .are l{"ery 4igl). .... . (Interrup-' 
tions). Now why do not Members, 
listen to me? You go on talking. I: 
will be here just to Ii�� t.? you. 
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SOftE HOtf. MEMBERS: Heire comes 
Mr. Mishra, Sir.

SHRI SHYAMNANDAN MISHRA: 
Mr. Mishra it not ready to take it up 
to-day. I am not in a position.

SHRI C. M. STEPHEN ; We were even 
on tfee point of postponing it till to
morrow .... (Interruptions).

SHRI SHYAMNANDAN  MISHRA: 
Can anything be taken  up  at  any 
time?

SHRI SEZHIYAN: We can adjourn 
now. Tomorrow we can sit one hour 
more.

SHRI K. RAGHU RAMAIAH: There 
is half-an-hour discussion.

SHRI SEZHIYAN:  We will sit up
to 7 O’clock tomorrow.

SHRI  K.  RAGHU  RAMAIAH: 
There is half-an-hour discussion. At 
5-30 if the Members don’t agree?

AN HON. MEMBER: We all agree.

SHRI SEZHIYAN:  We can sit one
hour more and make up tor the time 
lost today.

MR.  DEPUTY-SPEAKER:  Nobody
wants to listen to the Chair. They only 
want to talk among themselves. My 
difficulty is, Members don’t want to 
listen; they want to talk among them
selves.  If they want to talk among 
themselves, I will give them time, half- 
an-hour.  You go on talking among 
yourselves.......

PROF. MADHU DANDAVATE; We 
agree with the Minister of Parliamen
tary Affairs.

SHRI K. RAGHU RAMAIAH: Sir. 1 
have talked to our friends there. We 
have all agreed that tomorrow  we 
will sit till 8 O'clock and finish as 
much business as possible.

SHRI S. M. BANSRJEE: I can com* 
*nit myself only after consulting m?

(NotionalisutiStt) BUI,
SHRI K, RAGHU RAMAIAH: Half- 
an-hour  discussion  will have to be 
postponed by agreement to another day.

SHRI P. a MAVALANKAR;  The 
Member is absent and this is an impor
tant discussion.  We don’t want this 
discussion to be cancelled.

SHRI K. RAGHU RAMAIAH;  The 
House can decide that it can be post
poned to another day.

SHRI P. G- MAVALANKAR;  Next 
week is the only week that is avail
able. Please don’t cancel the half-an- 
hour discussion. Half-an-hour discus
sion has to take place in regard to the 
subject of industrial development in 
Gujarat. That is very important.

SHRI K. RAGHU RAMAIAH: It can 
go to any other day—the Chair can 
decide,—not tomorrow. Chair can de
cide any other day.

SHRI P. G. MAVALANKAR; During 
this session?

SHRI K. RAGHU RAMAIAH; Yes,
yes.

MR. DEPUTY-SPEAKER:  If Mem-
mers are  prepared to  listen to the 
Chair,—because the Chair should not 
join in lung-power in  whatever it 
does,—firstly I will say that  Mrs. 
S. M. Banerjee must be the luckiest 
lady in India today because when am 
honourable,  senior alert, witty, effect 
tivc, parliamentarian says that he has 
got to take.......

SHRI S. M. BANERJEE:  There is
confusion. 1 said I have to consult Mrs. 
Mukul Banerjee.

MR. DEFUTY-SFEAKEfc: Then I
think—-I don’t know—whether  Mrs. 
Banerjee would serve you dinners to
night!

17.00 hrs.

SHRIMATI  T.  LAKSHBCEKAN* 
THAMMA  (Khammam);  Wives wilL 
make better  Parliamentarians; oartt
.time w« should  have all ivtm a* 
Members of Parliament!
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MR. DEPUTY-SPEAKER: Now, in 

view of tbe consensus arrived at, I 

think, we shall proceed with that, 

namely, tomorrow we slit till 8 O’ clock 

and the half-an-hour  discussion' is 

postponed to another  suitable  early 

date.

SHRI P. G. MAVALANKAR:  The

point is very few days are left of this 

Session...

hope this adjournment  doe* not fa* 

volve any censure.

MR. DEPUTY-SPEAKER:  It *s

gentlemen's agreement

17.01 hrs.

The Lok Sabha then  adjourned till 

Eleven of the  Clock on Wednesday, 

December 11,1914/Agrahayana 20, 1896 
(Saka)
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